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O R D E R 
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26.02.2021  Learned Counsel for the Appellant submits that during the 

pendency of this Appeal, Ld. Tribunal has disposed of the Application of the 

Respondent. Therefore, as per the instruction of the Appellant, seeks permission 

to withdraw this Appeal. Learned counsel for the Respondent has no objection. 

Prayer allowed. 

 The Appeal is dismissed as withdrawn, no order as to costs.   
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Member (Judicial) 
 

 

 
[Mr. KanthiNarahari] 

Member (Technical) 
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